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12,08 hrs, , |
PUBLIC ACCOUNTS COMMITTEE

F1rry-FIFTH REPORT

SHRI SATISH AGARWAL (Jai-
pur): I beg to present the Fifty-fifth
Report (Hindi’ and English versions)
of the Public Accountg Committee on
Paragraph 13 of the Report of the
Comptroller and Auditor General of
India for the year 1978-79 Union Gov-
ernment (Railways) relating to Metro
Railway, Calcutta.

B

COMMITEE ON ABSENCE OF MEM-
BERS FROM THE SITTINGS OF THE
HOUSE

FirTH REPORT

SHRI P. V. G, RAJU (Bobbili): I
beg to present the Fifth Report of
the Committee on Absence of Mem-
bers from the Sittings of the House.

RE. QUESTION OF PRIVILEGE—
Contd.

MR. SPEAKER: Now_ Calling At-
tention. Shri Vajpayee.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): rose.

PROF. MADHU DANDAVATE
(Rajapur): Why have two proce-
dures for the two Houses? If Rajya
Sabha can discuss the adminissibi-
Iity. ...

MR. SPEAKER: I am not a fol-
lower of anybody, Sir, I im a fol-
lower of this House,

SHRI GEORGE FERNANDES
(Muzaffarpur): You cannot gteamrol-
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ler the House. This is not fair. (In-
terruptions)

MR. SPEAKER: It is very much
fair. I am calling upon Mr, Vajpayee
to raise hig call attention,

(Interruptions)

MR. SPEAKER: I am calling upon
Mr, Vajpayee, The Calling Attention
is very important.

(37
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WeW AEEE : q9Aw A, Fa
¥ & wa? ag Fr€ adwr g7

Nothing will go on record. There
must be some decency about it,
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**Not recorded.
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wonm Wgew : ATt &3 e
sy Frsidr S|

SHRI K. P. UNNIKRISHNAN
(Badagara): Would you please tell
me what is the progress that you have
made in understanding this Motion?

weaw WgXE® : A4 AT 7

st ¥ 707 S SEHAS AT A HE
of, 7 #T 917 TG TET A4T 8§,

1 will be looking into it and probabl'y
by Tuesday I will be giving the deci-
sion.

SHR] GEORGE FERNANDES: Will
you allow a discussion?

MR. SPEAKER: I will decide it.

weaw WA : WL AIE(, AT
FI( AT W@ g7 A3 TEE AFATE

&

1 want it to be discussed properly.
fY Frorqadr S

SHRI INDRAJIT GUPTA (Basir-
hat): How will you dispose of this
matter?

MR, SPEAKER: I am going into
all the facts which have come to my
knowledge. I am going to asertain
whether the Finance Minister delibe-
rately and knowingly misled the
House or not. That is what I am as-
certaining.

o wIT PRaTT 92W, TEE AT
frem o a1 g,

I have to decide whether the Finance
Minister, according to the new ovi-
dence brought to my notice, has deli-
berately and knowingly misled the
House. If he has done that when I
will admit it. If he has not, then I
will not.

-
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Reported murder of 264
Lala Jagat Narain (CA)

AN HON. MEMBER: What about
Arun Shourie?

MR. SPEAKER: If this comes,
then Arun Shourie’s will go. Other-
wise, we shall look into that also,

MR, SPEAKER:
Calling Attention.

Shri Vajpayee—

SHRI P. NAMGYAL (Ladakh): Sir,
my request ig this, It ig equally im-
portant, Just hear me for a minute.

(Interruption)

MR. SPEAKER: 1 am sorry. All
of you may please sit down, Shri
Vajpayee. (Interruption)

MR. SPEAKER: Order please I am
not allowing anybody. All of you may
please sit down. I have given the fioor
to Shri Vajpayee.

(Interruptions) **
MR, SPEAKER: Don’t record, No-

thing is going on record. Only Shri
Vajpayee. Calling Attention,

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MURDER OF LALA JAGAT
NaraiNn, FoRMER M.P, AND AN EDITOR
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